
7913 BE: Calli"" 
Attention Nodce 

Shri Hem Barua: An Indian citizeD 
does not go to a Chinese function or 
any function arranged in their 
honour .... 

Mr. Speaker: There ill nothing more 
to be said. 

Shri Hem Barua: ke we to under-
. stand . that we can also attend these 
functions, that is, Indian citizens can 
also attend these functions? 

Mr. Speaker: He will resume his 
.5eat. Shri Yashpal Singh. 
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lUI hrs. 

RE: CALLING A'l"l'ENTION NOTICIl 
(Query) 

Mr. Speaker: There was another 
·call attention notice by many Mem-
bers. Shri Tridib Kumar ChaUdhuri 
is the first signatory. It was calling 
the attention of the :MiniJIter of Home 
Mairs to the situation arising out of 
the sealing of the India-East Pakistan 
border. I got letters this morning 
also. I have referred it to the Minis-
ter. The Members want an imme-
.diate answer to be given, because the 
situation is worsening. 1 have asked 
-the Minister to make a statement at 
.!I.30 p.m. today. Would it be all right? 

'l'he MiDIIter or _ AIfaIIII (Slut 

NauiIa): The Eztemal A1fairs JIbID-
ter will answer it 

Mr. Speaker: At 11.30 p.m. the 
External Affairs Minister woulcl 
answer it. 

Shri S. M. Banerjee: Let ~ 
Rehabilitation Minister also be pr.o 
sent then. 

PAPERS LAID ON 'l'HE TABLI: 

GoVEIIHMZHT REsoLUTION 0: APPoINT-
J/lEN'r OF CEN1RAL WAGE BoARD POll 

TBJl Hu.VY Cm:lwcALs AIm Fam-
LlSDI bnroSTIUBS 

The Minister of Labour aDd Em-
plo~ (Shri D. SaDJmana): I be, 
to lay on the Table a copy of Govern-
ment Resolution No. WB-12(1)/M 
d .... ted the 3rd April 1965, regarding 
appointment IOf the Central Wage 
Board for the Heavy Chemicals and 
Fertiliser Industries. [Placed in Lib-
Tary, See No. LT-4143/65.J 

NOTIFICATION AMENDING DI:Lm: M02'OM 
VEHICLEs RULES 

The MiDister of TraDsport (Shrl ..... 
Bahadar): I beg to lay on the Table a 
coPy of Notification No. F.19 (9)/64-
PR(T) p'.lblished in Delhi Gazette 
dated the 17th December, 1964, makin, 
certain amendment to the Delhi Motor 
Vehicles Rules, 1940, under sub-sectiolt 
(3) of section ·133 of the Motor Vehi-
cles Act, 1939. [Placed in LibrCIt'V, 
See No. LT-4144/65]. 

Rou.ER .MILLs WHEAT PRoDUC'lS (Pucs 
CoNTROL) SEcoND AMIlNDMEN'I" 

0Rm:R 

TIle Deputy MiDister iD Ole Miais-
by or Food lUI4 ~(Shrl D. 
R. Chavan): 1 beg to lay on the TabW. 
a eopy of tho> Roller Mills Wheat J>ro-
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ducts (Price Control) Second Amend-
ment Order 1965, published in Notifi-
cation No. GSR 49~ dated the 24th 
March 1965, under sub-section (6) of 
section 3 of the E~sential Commodities 
Act, 1955. [Placed in Library, See No. 
LT-4145J65]. 

12023 hrs. 

ESTIMATES COMMITTEE 

SEVF.NTY-FIRST REPORT 

Shri A. C. GlIba (Barasat): I beg to 
present the Seventy-first Report of the 
Estimates Committee on the Ministry 
of Rehabilitation-Reception, Disper.~a1 
and Rehabilitation of New Migrants 
arriving in India from East Pakistan 
since 1st January 1964. 

12.23 114 hrs. 

~ONS TO COMrnflTTEES 

(i) NATIONAL SHIPPING BOARD 

The Minister of Transport (Shri Raj 
Bahadur): I beg to move: 

"That in pursuance of sub-
section (2) (a) ot section 4 of the 
Merchant Shipping Act, 1958, the 
members of Lok Sabha do proceed 
to elect in such manner as the 
Speake; may direct, four members 
from among themselves to serve 
as members of the· National Ship-
ping Board to be reconstituted 
with effect from the 8th June 
1965". 

Mr. Speaker: The question is: 

"That in pursuance of sub-
section (2) (a) of section 4 of the 
Merchant Shipping Act, 1958, the 
members of Lok Sabha do proceed 
to elect, in such mll.11l1er as the 
Speaker may direct, four members 
from among themselves to serve 

122 (Ai) LSD-4. 

8] members of the National Ship-
ping Board to be reconstituted 
with effect from the 8th June 
1965". 

The motion was adopted. 

(ij) ESTIMATEs CoMMITTEE 

Shri A. C. Guha (Barasat): I beg to 
move: 

"That the members of this House 
do proc~ed to elect in the manner 
required by sub-rule (1) of Rule 
311 of the Rules of Procedure 
and Conduct of BU3iness in Lok 
Sabha, thirty members from 
among then.selves to serve as 
members of the Committee on 
Estimates for the term beginning 
on the 1st May 1965, and ending 
on the 30th April, ·1966". 

Mr. Sjleaker: The question is: 

"That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
311 of the Rules of Procedure 
and Conduct cf BU3iness in Lok 
Sabha, thirty members from 
among themselves to serve as 
members of the Committee on 
Estimates for the term begining 
on the 1st May 1965, and ending 
on the 30th April, 1966". 

The motion was adopted. 

(iii) PuBLIC ACCOUNTS COMMITrEE 

Shri MOrarka (Jhunjhunu): I beg 
to move: 

'That the members of this Hou3e 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
309 of the RulE.s of Procedure and 
Conduct of Business in Lok Sabba 
fifteen members from among 
themselves to serve as members 
of the Committee . on Public Ac-
counts fOr the term beginning on 
the 1st May, 1965. and ending on 
the 30th April, 1966". 


